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Part IV — Section 2
Tami} Nadu.Acts and Ordinances,
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ved the Jassent o

The i‘ollo{ving Act of the Tamil Nalu Legistative Assembly recei _
*for general

of the President on tae 21 st November 1995 and is hereby publisied
information :— _ _

- ACT No. 33 OF [995.

" An Act to amend aad consolid atethe law relating to, and to make better provisions
for, compulsory elementary education in the State of Tamil Nadu. o

“ ) "WH‘_E.REAS' under Article 45 of the Constitution of India, the State shall endeavour to _ .
- provide, within a period of ten years from the commencement of the Constitution, for. e
free and compuisory education for all children until they « complete the age of '

fourteen vyears .

AND WHEREAS a policy decision has been taken by the Government of Tamil
Naduto provide compulsory elementary education for alichildren of schoolagein this

State;

AND WHEREAS to give effect to that policy decision, it is necessary to make cle-
mentary education compulsory for all such children ;

AND WHEREAS it is also necessary to make it obligatory on the part of every parent
or guardian of a child to cause the child to attend to an elementary schootl ;

BE it enacted by the Legisl ati ve Assembly of the State of Tamil Nadu in the Forty-
fifth Year of t1e Republic of India as follows :— _.

1. (1) This Act may be called the Tamil Nadu Compulsory Elementary Educa-

tion Act, 1994, : Shori title,
. extent and
commenoement.
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child of schiool age.

(2} 1t exterds to the whole of thc State of Tamil Nadu.

- (3 lishallcomeinto foree o v sueh date as the Government may, by notifica-
tion, arrowit ave o iTerenthites may be aypol el for Jdilfere.t provisions of tuis
Act.

T, tis Act, unless the co text otherwisc requires,—

(1) “attzeluscoatar elenetary s3hool ™ mears presease for fastruction at
an eleineitary sz o0l for sus minder of days, a1d on suc: days in a year, and at
suct time or times o eac1 Tar of atte »1awee, as may be preseribed

{2} *“ consetest ant ority ?
Geversmest wnder section 6 ¢

med.ss thie competet authority apnointed by the

{3} “elenertary ehacation, ™ meass elucation i+ such snbijccts asd  usto ;
suc stasdard as may he nresoribed X '
{1) elemeatary school” meats a st ool recozaised as aa elementary schood
by the commeteat aut ority awl includes any elementary school in existence on the
date of commencement of t1is Act waicy 1as bee rezogaised as such by the Director
of Flemestivy 1 hucations or hy v ot -ority of the Fdueation Departmert; e

(3) “ Gover-meit” means t'e State Goverament |

~ (6) “guardiar 7 means aay perso. to whiom toe cace, nurture o: custody of
any child falls by law or by natural right or by recognised usage, or who has accepted
or assumed t'w care, nurture or custody of any ciild or to whom the care, nurlure or
cuztndy of ary cuild i.as been entrusted by any lawful authority;

) (7) “parent” means the fat er or mother of a child asd includesan adopted
father or mother ; .

(8) ““school age” in relation to a ciild means such age as may be prcséribEd s S
(9) “ year” mears the academic year commencing on the Istday of June.
) 3. (1) Subject to the provisions of this Act, elementary education sha__ll be com-

pufsory for every ciild of school age.

. (2) For giving effect to t1e provisions of sub-section (1), the Government stall
provide such number of elementary sci.ools in the State with trained reaohors, - as
may be considered: necessary. s

4. Tt s all be the duty of every parent or guardiar of a child of sci ool age to cause
such: child to attend an elemertary sclool,

5. Atteadance at an elementary school for a clild of sckool age siail rot be
compulsory—

(1) if't'h'e'rel is a0 cleentary school within such distance, as may be notified
by the Governmerit; from the resideace of such child

~(2) if such child is preveated from aitending an clementary school byreason
of sickness, infirmity or such other cause as may be prescribed ;

3 jf such child is_attendjng arv unsecognised school provided that the
education imparted therein is declared ro be satisfactory by the competent authority ;

_ (4) if such child is imparted education in such other manner as may be declared
tor he satisfactory by the competent anthotity ;

~ (5) :¥ such child has already been imparted education in an elementary
s:twoo! or otherwise, upto the standard prescribed for elementary education ; or
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_ i6) if such child is exempt from attenc ance on i ry cther grounc as may be
p{gscrl . .

6. (1) The Government may, by not*ficatior, appeint any officar of the Edyca-
idti depertment, .ot below the 1ank « { District Educstional Officet, to be competert
authority for the purpose of carrvirginto effect the prc visions of this Ac' and the rules
 thereunde: and differevt competent 2uthoiities may be appointed for different

*

" {2) The competent authority shall exercisc such powers and perform such
othe: functions' as may be presc.ibed. :

.. 7. Bvery patent cr geardiap of a child of school age who fails to discharge his
- 'duty under section 4 shall be punisbable with fine which mayv extend to one
" hundred rupees.

8. No court shail take cognizance of an offence nunisbable vnuer this Act except
on a comvlaint n w.iting -nace by an office: authcriser' by the Gevernment in this
behalf by general or special oroer.,

9. The comoetent avthoijty eppinfed under section 6 and the officer #uthcised
under section 8 shrlt " deemed to be prhlic servents within the meaning of section 21 -
of the Irajen Per¢l Code.

10. The Gcvernment may, in the publicinterest, by order, direct the competent
apthori.y to make an enquiry cr fo wake apprv pria.c pro cee¢ingsu- der this Act inanv
¢dse svec fied i0 the opcer, £ad the ¢ mpat=nt authoriivshall eport to the Government
the result of the erquiry made or the proceedingsiaken by him within such peried as
may be prescribed.

11. No suit, prosecution or other legal proceedings shall lie agzinst ‘he Governs
ment or an officer of the Government, for anything which is in good feith donre o
intended to be done inpur suzace of this Act or anyrule or order made thereunder.

12. (1) Tbe Government may make rules to carryout all o0 any of the purposcﬁ
of this Act.

(2) Everyrule or order made rnder this Act shafl, assoon as possible, after
it is made, be placed onthe Table of the Legislative Assembly and if, before the eXpiry
of the session in which it is so placed or the next scssion, the Assembly mekes any
modificatior in any suchiule or order. or the Asscbly decldes thint thc rule or order
should net be nude- therule op o der staflthercalier luive effect onlyin such medified
form or be of nc effect. as the case py be. so, however, that any such modification,
or annulment shell be witheut prejudice o the validity of anythingj previously done
under tnai rule or order.

13, If any difficulty arises in giving effct (0 the provistons o this Act. the
Government may, as 0ccasion requires by order  published in the Tamil  Nadu

this Act, as appear to them to be pecessary or eXpedicnt for removing the difficulty:

Provided thet no order shall be made after the expiry of a period of two yeers
from the date of commencement of Fhis Act.

16. The Tamil Nadu Elemeniary Education Act, 1920 is hereby repealed.

(By order ol the Gove notj

Ccmpetent
authority. .

Penaltv.

Cognizance of
offences.

Competent
authority, etc,
to be public
servents.

Power of
Gove,pmart to
giv> directions.

Protection  of
action taken, in
good faith. :

Power to make
rules.

Power to
remove

Government Gazette, make such provisons. not inconsistent with the provisensof difficulties.

Repeal.,

1. MUNLIRAMAN,
Secrsiarv to Government,
Law Denartment.

AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS, ON BLHAIF
OF THE GOVERNMENT OF TAMIL NADU.
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The tollowing Act of the Tamil Nadu Legislative Assembly received the assent
of the President on the 15t October 1997 and is bereby published for general

mformanon -
ACT No.48 oF 1997

An tet 1o amend the Tamil Nadu Qompulsory Ehmﬂntﬂry Education Act, 1994,
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Forty eighth Year of the Republic of India as follows :— . .
. (1) This Act may be called the Tamil Nadu Compulsory Elementary Educa-  Short title

tion (Amt.ndmem) Act, 1997, and
commencement.

(2) 1t shall come iuto foree on such date as the State Government may, by
nOllflCdtlDH appoint,

P |

Tamit Nudu - 2, In the Tamil Nadu Compulso_ry Elementary Education Act, 1994 (herein~ Amendment
Aul 33 of after referred Lo as the principal Aet), in section 5, clause (1) shall be omitted, of section 5.
JIS.

3. For section 16 of the principal Act, the following section shall be substituted, Substitution
nemely;— of section 16.

il Nada “16, (1) The Tamil Nadu Elementary Education Act, 1920 (heteinafter in Repeal and
Act VHT of this section referred to as the said Act),except sections 32, 33, 34, 35, 36, 37, 38, 39 saving,
BRAAE and 40 and the rutes made thereunder is hereby repealed.

(2) The levy, rates, assessment and realisation of education tax and Government

- contribution to the elemontary education fund in respect of municipalities shall
be determined in accordance with the provisions of sections 32, 33, 34, 35, 36, 37,
38, 39 and 40 of the said Act, as if the said sections shall be decmed to always "have

been incorparated in this Act”
- (By Order ot the Governot,)
| A. K. RAJAN,

i Secretary to Qovernmendt,
: Taw Department.
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h’l‘”’lrl! A‘\ID PUBI_I‘iiiI v BY THE COMMISSIOMER  OF SI'ATIDNBRY AND PR[NTING CHENNAT ON
: BEIIALF OF THE GOVERNMENT OF TAMIL NADU .
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